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IIem/IIIy Port T .... t R.n"., 
2"'(/SHRI OEOROE FERNANDES; 

~'Minlster of RAILWAYS be pleas­
ed to atate : 

(a) whether the Bombay Port Trust 
Railway has refilled to honour the claims 
.risinl out of losses in transit made by 
several traders from Bomboy ; 

(b) whether this refusal is not in con­

travention of the relevant ;lrovi<lons of the 
Indian Railways Act and other coventions 
in this rellard ; 

(c) whether the Railway Claims Agency 
or Bombay has made .everal represeDta· 
tions in this matter to the Railway Board; 
and 

(d) If 10, the reason why the Railway 
Board has failed to settle this matter? 

THE MINISTER OF RAILWAYS 
(DR. RAM SUBHAO SINOH): (a) .lnd 
(b). In dealing with claims for compensation, 
the rallwaYI are luided by the provl.lool of 
tbe Indiao Railways Act conceralD, their 
liability in respect of goods entrusted to 
them for tranaport. There certainly are a 
number of c1.iml repudiated by the rail­
way., but whether the repudlati·.,n is In 
contravention of any provi,inn of th. Ad 
can oDly be examined with referenle to any 
particular case or cuses. 

(c) The Railway Claims Agency, Bom­
bay. have been making representJtlon< in 
rell.rd to claims repudiated by <lilferent 
railways. iacludlnll the Bombay Port Trust 
Itallway. 

(d) Wb.a any case of tM wronl repu­
diatIon of a pa-tticular claim i. represeoled 
to tbe Railway 80ard the mat'ter I. duly 
examined. The .... Der.1 tDatler of settle' 
ment of claims i. or coune .uide" by the 
le.al provisions In Ihis regard. 

r-as rabully C_pulrs r ..... 
Forel.. ".-Irs 

2S41. SARI JYOTIRMOY BASU: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFfAIRS be pleased to 
state: 

(a) total amount of loan taken by (I) 
lndian lron a: S ... I Company uDder the 

l'II.nallement of Tata and (3) Hind Motors 
under the manalemant of Birla Brothers. 
upto-date from International Monetary 
Fund, World Bant, International Develop-
ment Association otber international 
finaocial alleneies and ot her foreian 
.ourc~, : and 

(b) the presenl rallo of equity ca"ital 
and loan capital of each of the above 
m~ntloned three companies? 

THE MINISTFR OF INDUSTRIAL 
DEVELOPMENT, I:-lTERN ... L TRADE 
&0 COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) From the availnble flIIUre •• 
it i. seen that:-

(I) MI •. Indian Iron a: Steel Company 
has so far obtai ned 4 loans allllrelatIn. to 
the 'quivalent of US S 98.65 Millions from 
the Infernatlonal Bank for Reconstruction 
and Development W •• hinllon. U. S. A. 

(2) Mis. Tata Iron and Steel Company 
ltd .. has ohtnined 2 loan. from the same 
snuree viz. IBRD a~gre.atlnl 10 Ihe 
equIvalent or US S 107.5 MIllions. In 
addition. TISCO secured a loan of £ I.~ 
MillIon, 'rom Ihe National and 
Grlndlav. Bank. United Klnldom. 

(3) Mis f{induSlan Motors has 
recelyed 3 I"a", from the Allency for 
Intern 1110001 f)evelopment, U. S. A. 
a"grega'ina to the equlvalenl of U9 S 41.775 
Milll"n, In addition. this company 
obta,ned a loan of about £ 0.5 Million 
from the Common wealth Development 
Finance Company. 

No information relardinl loan., If any, 
obtained from other international financial 
allencies and sources i, readily available. 

(b) The ralio or Equity Capital 10 

Loan Capital in each or the Ibroe com­
panie. a, on 31·3-1968 in .. follow. :-

Name of Company 

I ndian Iron a: Sleel 
Compaoy 

Tata Iron a: Steel 
Company 

Hiadultan Moton 

Ratio or .barebol· 
den equity to loan 

capital 

Equity Loan 

1.8 

2 I 

U 
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Loans include both secured and 
unsecured 10Bns. 

Small Scale Alm-IDdustrles In 
West Boolal 

2542 SHRI JYOTIRMOY BASU: 
Wil: the Minister of INDUSTRIAL 
DEVElOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
Rtate: 

la) whether Government have any 
.cheme to .et up small-scale agro-Industrie. 
In .outh 24 Parllana.. West Ben~ai during 
the Fourth Five Year Plan period; 

(b) if so, the details of the schemes. 
the numb~r of rural unemployed persons 
expected to get employment, the method 
of utilisJli"n of loc:tl forest resources; 
and 

(c) if the reply to Part (a) be in the 
negalive tht reuse'n. therefor? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (:I) Nll specific scheme for 24 
Purgana. has heea formulated. The 
Central Government's prollramme of 
development of small Icale industries 
applicablt to the n1unlty as a whole. 
applies to thi; arca as well. 

(b) Does not arise. 

Ie) Plans for setting up of small scale 
industries are formulated by the State 
Govts. The Central Government'. 
prolumme is confined to renderi nil 
varlou. types of assistance to Slllte 
Governments and to entrepreneurs. 

De~elopmcnt of Railway Prolect. 
ID Kerala 

2543 SHRI MANGALATHUMA-
DAM: Will the Minisler of RAILWAYS 
be pleased to state : 

(a) ",hether Government are aware that 
tbere is a growinR feclinR am"n. the 
Keraln Public that Keraln is beiDa totally 
ne~lecled iD the field of Railway projects 
and it. developmenl while the neiahbour­
ing Mvsore "Oli Madras State •• re steppiDg 
fuTlher in Railway development: and 

(b) j( so. the reaction of Government 
In the matter, and the steps taken tll 
Improve tbe developmeDtal work? 

THE MINISTER OF RAILWAYS 
IDR. RAM SUBHAG SINGHI : (a) and 
Ib) Railway development i. not envisaRed 
on 8DY stato-wise or rellion-wise concepts, 
but on overall development considerations 
iD the national Inlerset. It i. therefore 
nol fair 10 briDIl in rOllional billS iD this 
matter. However, II may be stated that it 
has been decided to undertake prelimiDary 
engiDeerinll aDd traffic surveys for 
conversion of Ernakulllm-QuiloD' Tri van­
drum M G. Section to B. G. and to re­
assess the earlier survey repoTts of 
Trivandrum-Capc Comorio-Ti,uDelveli IiDe 
and these surveys have beeD iDcluded in 
Ihe 1969-70 Programme. 

Annual Repnrts by SocietIes 

2544. DR. MAHADEVA PRASAD: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 10 
slate: 

(a) whether it is a fact that the 
societies registered UDder the Societies 
Realstration Act of 1860 have unfailingly 
to submit their aDnual reports to the 
concerned Registrars: 

(b) whether there are any statistics 
showing the list and Dumber of such 
societies which have failed to submit their 
anDual reports durinll the last three years ; 
and 

Ic) aclion, if any, takeD against such 
societies 7 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS ISHRI F. A. 
AHMED) : la) to (c) Government have 
no information iD regard to parts (a) and 
(b) or the question. The subject matter 
of the Societies RellstratloD Act falla 
e.clusively within the Stat~ Liat iD terms 
of entry 32 of tbe Lilt II in tbe Seventh 
Schedule 10 the CODstitution or Jodia. 
Part Ie) ot the queslion docs not, theretore, 
arise. 

2S4S. SHRI SITARAM KESRI : Will 
the Minister of LAW AND SOCIAL 
WELFARE be pleased 10 lIale : 

\a) whetlier it Ii • '"1 tba' Oovenl-




